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CP No.(IB) 109/ALD/2017

Advocate Sh. Devendra Vikram Singh for the Financial Creditor. Advocate Sh.
Amit Verma for the Corporate Debtor Company. The Corporate Debtor Company
now files an application on maintainability of the present petition and wish to keep
reserve its right to file a formal objection, if any, to present L.B. petition. However,
this Court is of the view that objection to main petition alongwith objection on
maintainability of petition can be heard and decided together as the time is essence
of the code as laid down by the Hon’ble Supreme Court. And thu Hon’ble NCLAT

has also settled practise that a formal notice be issued to the Corporate Debtor

- Company for hearing.

Therefore, we are of the view, that keeping in view of the time constrain the
Corporate Debtor Company must file its formal objection to the present I.B. petition
alongwith its objection on maintainability of the present application if willing so.

Otherwise, the matter would be heard on merits.

Meanwhile, the Financial Creditor is at liberty to file a rejoinder to such
formal objection as well as objection on maintainability of present petition, if filed

within 10 days after receiving a copy of the such objection.

The matter be listed on 13" November, 2017.
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